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Il~ THE CENTRAL .L~DMiiH STP.JI, TI VB TP IBUlJ!-IJ .. 1 J JI,IPUF BENCH 1 J AI PUR .• 

O.A.No.l39/94 Date of ordar: 29.11.1995 

B.K. Dass Applicant 

Vs. 

Union of India & Ors. Respondents 

Mr.Rajendra Soni Counsel for applicant 

Mr.V.S.Gurjar · Counsel for respondants 

CORAM: 

Hon'ble Mr.Gopal ~rishna, Vice Chairman 

Hon'ble Mr.O.P.Sharma, Administrative Member 

PER I-IOlJ'BLE MP...G()PAL n:;'ISI-JNl-1,, VICE CH.!UPMJI,N. 

Applicant B.K.Dass in this application under Sec.l9 of 

the Tribunals Act, 1985; has claimed 

regulcH-isation of his S•?rvices, appointmentft:.romotion to the 

p::lSt of Carne:caman Gr.II from t!·,,2 F=-s.r 192 . .':. or .::\t lea.st H.e.f. 

26.8.91 with all consequ.:::ntial b·=::n.=::fits. I-J:: h.::1s also claimed 

the pay of the post of C.s.meraman Gr. I I on the pl·inc iple of 

equal pay for equal work. 

2. We have heard the learned counsel for the parties and 

have carefully perus::d the record. 

3. The applicant \lO.S app~inted as Lighting Assistant on 

16.8.1977 and posted at Doordarshan Vendra, Amritsar. His 

services in this post were regularised. He pae.sed the 

Photographic Coursa in 1987. He appeared in the test on 

2.12.84 for the post of Cameraman Gr.II and he was interviewed 

by the Merctbers of th::: Int.::-rvi·?H Boarcl •Xt 4.1:2.84. He has 

challenged the constitution of th::: B·:·arcl Hhich h.:;,,] int.?rvievJed 

18. 3 . 9 4 • He d i d no t l." a i s e o. n y f i n •;) ·= r 21. g a i n .s t the c on s t i t u t ion 

of the Board at the time of hie. intervi.::H nor dicl h·= mal:e any 

proteat in writing imrnecliat·=ly aft,:;.:;_· th·= int.:;.rvi2\·J Has over. 

As per his averment he was informed J:.7 an orcl~r dated 14.12.93 
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recruitment to th~ poat of Cameraman Gr.II. Th~ plea in regard 

to the constitution of the Interview Board is hit by the vice 

than 4 year.s from 26.8.91 doss not entitle him to 

reg-ularisation in th·:: lX•St pctrticularly li1 vic\v of the fact 

that there is no pleading to the aff~ct that any person junior 

to him and similarly situated has been rsgulariaad on the post 

of Cameraman or promoted to that post~ 

3. The only plea which survives for consideration is 

Cameraman Gr.II. It has bean categorically stated by the 

T-'­-L is .si::..=tted in the letteL" by the Dil-ector 

dated ~1.10.93 (Annx.A4) addressed to Shri P.S.Ranga, Dy. 

owing to acute shortage of Cameraman at the Jaipur ~endra, the 

services of th; applicant ara being- utilised for the duties of 

he 

- j: ,_, .L Cafn,:;r.=tman. The Director of the Doorda:rshan 

Kendra at Jaipur also recommended the promotion of the 

applicant as Cameraman. It transpires from this communication 

be,:?n HorJ:ing ctS Et Cc:tm·=L·aman Gr.II from time to time. In view 

of this fact \v•:: are of the opinion that the applicant is 

entitled to the pay of the post of Cameraman during the period 

has SU•:h. In we dir.::ct the 

r.;spond,=nts i::_.:, d·=t·::-rmin::- i::.h.~ p,:;ri.:·d during \vhich the applicant 

has - C! Cl '-' Cam.:; raman r.;c.:.rds and gra.nt the 

minimum of the scale of [0Y of Cameraman Gr.II with allowances 
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to him in the post of Lighting Assistant. The ~es~~ndents a~a 

directed to comply with the order within a period of 3 months 

from the date •)f the J:eceipt of a copy of this •)J:deJ:. The 

applic~nt may also be considered for ~egulaJ:isation/pJ:omotion/ 

appointment as Cameraman, as may be due to him as peL" ~ules. 

4. The O.A. is disposed of ctccordingly \.Jith no ol-der as 

to costs. 

Q~, 
(O.P.Sharma) (Gopal L(ri.shna) 

J'.1ember ( Adrn. ) Vice Chairman. 
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